
/ 
/ 	 6 

TED BY 	 COARED BY 

/ 	
CHEC}D BY 	 hPPROD BY 

IN THE CErTrRAL ;.D:CLcISTPATIVE TEIBUNJJ.. 
1-1YDEFczB4ziD BENCH AT HYDERABAD 

THE HON'BLE Mfl.I3USTIcE V.NEELJWRI RAO 
VICE CHSIRMAN 

THE HON'BLE /

1R. T-CJ-LC-` 

A.B.GJRTY ; MEMBEK(AD) 

	

'THE 	BLE 	 DRASE}043R REDLY 
MENBER(J) 

Z1ND 

THE HON'BLE R.P.T.TIRWNG7-.D1J :M(A) 

Dated : 	-1993 

0 RDER/JMgN-. 

N.A /fl.h.,.' C.A. No 

in 

OA• No. 

T.A.No. 	 -(-w.p. 	 ) 

Admitted and Interim directions 
issued 

Allow1 d 

Diapo3ed of with directions 

Dismibsed 
Disrnssed as withdrawn 

Disn4ssed for default. 

ReJe/fte/ Ordered 
 

No order as to costs. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUK&L HYDERABAD BENCH AT HYDERABA??' 

O.A.NO.. 62S193  

tween: 
	 Date of Order: 6/7-93 

S 

Divisional F.3ilway Mciager, (EG) 
South ceitraJ. Railway, Secunderabad, 

Porm3ncnt Tar Ino—ctor (Con) 
SC.Rly, Secunderabad. 

chiefi Signal. Inspector, 
Signal & Teleconrnunjcauon tepart.rnent, 
S.C.Rly, Secunderabad. 

Applicants. 

and 

. '- ockAsSy', 

Presiding Officer, Labour Court, 
Warayanaguda, A .P. Hyderabad. 

r 	 Respondents. 

For the hpplicantsL Mr.N.i:.Devraj, §C for, Rlys. 

For the Respondents: 

CRM1: 
THE HON.' BLE ML. JUSTICE .NXELAZRI RAO S VICE CHAIPJ4MJ 

THE HONTELE MR.P.T.TIRUVENGAflI : MEMBEF:(ADMN) 

The Tribunal made the tollcwing Order:-' 

Admit. The operation of the order dated 11-3-92 

in C.M.P.,No. 

	

	I t /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
The Divisional Railway Manager (B.G) S. C.Rly, Secunderabad. 
The Permanent Way Inspector (Con) s.C.nly. Secunderabad. 
The Chief Signal Inspector, Signal & Telecoarnunication 
Department, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour court, Narayenaguda, Hyeerabad. 
One copy to i'Ir.N.R.tevraj, Sc for Rlys. CXT.Hyd. 
One copy to Mr. 
One spare copy. 
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